STATEMENT SHOWING THE INSTITUTION, DISPOSAL AND PENDENCY OF CIVIL AND CRIMINAL CASES
IN THE MONTH OF SEPTEMBER, 2015 IN THE HIGH COURT OF TRIPURA AT AGARTALA
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HIGH COURT OF TRIPURA, AGARTALA
DISPOSAL INFORMATION SYSTEM (DIS)

STATEMENT SHOWING THE YEAR -WISE PENDENCY ofF CASES AT THE END OF SEPTEMBER, 2015 IN THE HIGH COURT OF TRIPURA AT AGARTALA
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Four WP(C)s of 2005 & three WP(C)s of 2006 are pending due to the pendency of connected Special Leave Petitions in the Hon ble Supreme Court.
Twelve Writ Appeals of 2010, 2012, 2013, 2014 & 2015 can not be listed as none of the Hon ble Judges can hear these.
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